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FIRST REPORT OF THE COMMITTEE ON PETITIONS 

(FIFTH LOK SABHA) 

I 

, INTRODUCTION 

I, the Chairman of the Committee on Petitions, having been 
authorised by the Committee to present the Report on their behalf, 
present this their First Report to the House. 

1.2. The Committee was nominated by the Speaker on the 27th 
May, 1971. 

~~ 
1.3. The Committee held .. sittings, on the 11th and 30th June, 

2nd August and 2nd and 3rd September,Amd 8th December, 1971. 

1.4. At their First sitting held on the 11th June, 1971, the Chairman 
welcomed the Members of the Committee and explained to them 
broadly the scope and functions of the Committee. 

1.5. At their sittings mentioned above, the Committee inter alia 
considered the following matters which form the subject-matter of 
this Report:-

(i) Action taken by Government on the recommendations of 
the Committee contained in their Seventh Report (Fourth 
Lok Sabha) on Petition No. 14 from Shri B. Saya Reddy of 
Nizamabad reo control on price, production and distribution 
of molasses. 

(ii) Action taken by Government on the recommendations of 
the Committee on Petitions (Fourth Lok Sabha) contain-
ed in their Sixth Report, on Petition No. 16 from Shri R. 
R. Diwakar, President, Gandhi Smarak Nidhi, reo grant of 
remission to prisoners on the eve of Gandhi Centenary. 

(iii) Action taken by Government on the recommendations of 
the Committee on Petitions (Fourth Lok Sabha) contain-
ed in their Eighth Report, on Petition No. 27 by Shri Bai-
dhar Sethi and others for setting up a new steel plant in 
O!$sa· ! I I ~ 

I 
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(iv) Action taken by Government on the recommendations of 
the Committee on Petitions (Fourth Lok Sabha) on re-
presentations regarding extension of pensionary benefits 
to Railway staff who retired prior to introduction of pen-
sion system on the Railways on 1-4-1957 and who were 
granted ex-gratia pensions. 

(v) Action taken on the recommendation of the Committee on 
Petitions (Fourth Lok Sabha) contained in their Seventh 
Report, on the representation of Shri L. D. Jain and others 
regarding service conditions of Proof-readers of Govern-
ment of India Press, New Delhi . 

. (vi) Representations inadmissible as Petitions. 

1.6. The Committee considered and adopted their draft Report at 
their sitting held on the 8th December, 1971. 

1.7. The recommendation/observation of the Co~ittee on the 
above matters have been included in this Report. 



n 
ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-

TIONS OF THE COMMITTEE CONTAINED IN THEIR 
SEVENTH REPORT (FOURTH LOK SABHA) ON PETITION 
NO. 14 FROM SHRI B. SAYA REDDY OF NIZAMABAD RE. 
CONTROL ON PRICE, PRODUCTION AND DISTRIBUTION 
OF MOLASSES. 

2.1. In their Seventh Report (Fourth Lok Sabha) the Committee 
on Petitions, after considering the above Petition from Shri B. Saya 
Reddy and the comments and oral evidence of the Ministry of Pet-
roleum and Chemicals and other concerned parties, had recommend-
ed as follows: 
(i) Sale of Molasses in open Market. 

"As regards the sale of molasses in the open market, the Com-
mittee note that there are two points of view. According 
to the petitioner, molasses is being sold in the open mar-
ket at prices ranging between Rs. 50 to Rs. 70 per quintal. 
On the other hand, the Government have denied that mo-
lasses is being sold at such high prices for any lawful pur-
poses. The Committee feel that an urgent enquiry is cal-
led for so as to prevent any sale -of molasses for llnlawful 
purposes at such high prices." 

(ii) Higher prices for molasses used for production of potable al-
cohol. I 

"The Committee note from the evidence given by the represen-
tative of the Department of Chemicals that there is possi-
bly a case to consider whether the potable liquor indus-
try is capable of bearing a higher cost. The Committee hope 
that Government will examine this." 

(iii) Review of working of the Molasses Control OrdeT', 1961 
"The Committee have given their careful consideration to all 

aspects of the matter. They recommend that Government 
may set up a Study Team consisting iRteT' 4114 of represen-
tatives of concerned indUstries to undertake a comprehen-
sive review of the entire working' of the Molasses Control 
Order, 1961, in the light of the eXperl~ gained so far 
and keeping in view the interests of the industries con-
cerned." I' 

[Paras 2.3'1 to 2.39, Page 16, Seventh'Reptwt, Fourth Lok Sabha] 

3 
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2.2. The Ministry of Petroleum and Chemicals, with whom the 
question of the implementation of the above recommendations of 
the Committee was pursued, have stated as follows:-

(i) Sale of molasses in open market 

"The danger of molasses being used for unlawful purposes was 
discussed at the 2nd meeting of the Central Molasses Board 
held on 25-6-71. It was recommended by the Board that 
an Expert Committee should be appointed to examine the 
price of molasses. This recommendation is under conside-
ration by the Government." 

(ii) Higher prices for molasses Used for production of potable alcohol 

"This point was discussed by the Central Molasses Board 
at its meeting held on 8-5-71. The majority of the States re-
presented did not favour the suggestion. The relevant ex-
tract from the minutes of the meeting is reproduced be-
low:-

'On a suggestion made by the Secretary to the Central Mo-
lasses Board as to whether it would be possible to allow 
higher prices for molasses used for the production of 
potable alcohol, the majority of the States stated that 
they were not in favour of any differential prices of mo-
lasses based on the end-use of alcohol.' 

Government does not, therefore, intend to take any action in 
this regard." I 

'(iii) Review of workirID Of the Molasses Control Order, 1961. 

"This matter has been considered by the Government. It is 
felt that the statutory provisions for control of molasses are 
adequate. Clause 3 of the Molasses Control Order, 1961, 
lays down that, for the quantity of molasses which is co-
vered by the control (80 per cent of the production), the 

, commodity cannot be sold without orders of the Molasses 
Controller, /Clause 4 restricts the movement of molasses 
from the sugar factory without the approval of the Molas-
ses Controller. Clause 7 lays down the price at which mo-
lasses can be sold. And, finally, Clauses 8, 9 and 10 vest 
certain authority in the Molasses Controller to carry out 
the operative parts of the order. Thus the authority vested 
in the Molasses Controller appears to be adequate. Practi-
cal difficulties in enforcement, however, arise because 
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there is a vide disparity between the statutory price and 
the open market price. As has been mentioned above, at 
the meeting of the Central Molasses Board held on 25-6-71, 
it was reco~ended by the Board that an Expert Commit-
tee should be set up to examine the question of the price 
of molasses. The recommendation of the Board is under 
consideration of the Government." 

2.3. The Ministry of Petroleum and Chemicals, in their commu-
nication dated the 23rd November, 1971, have intimated that 'the 
Technical Committee to study the price of molasses is being set up 
in consultation with -the concerned Ministries/Departments of the 
Government of India'. 

2.4. The Committee note the action taken by Government to im-
plement the recommendations contained in their Seventh Report 
(Fourth Lok Sabha). The Committee hope that an Expert Commi-
ttee to stuay the price of molasses, as also recommended by the 
Central Molasses Board, would be appointed by Government at an 
early date. 



m 
ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-

TIONS OF THE COMMITTEE ON PETITIONS, FOURTH LOK 
SABHA, CONTAINED IN THEIR SIXTH REPORT, ON PETI-
TION NO. 16, FROM SHRI R. R. DIW AKAR, PRESIDENT, 
GANDHI SAMARAK NIDHI RE. GRANT QF REMISSION TO 
PRISONERS ON THE EVE OF GANDHI CENTENARY 

3.1. In their Sixth Report, presented to the House on the 24th De-
cember, 1969, the Committee on Petitions (Fourth Lok Sabha), had 
made the follOWing recommendations on the above-mentioned peti-
tion:-

"The Committee are glad to note that the Government of India 
as well as the State Governments and the Union Territory 
Administrations have, as a token of homage to Mahatma 
Gandhi on the occasion of his birth Centenary, released 
prisoners or granted remissions in the sentences of their 
imprisonment. 

The Committee, however, observe that the scale of remission 
granted to various categories of prisoners differs from 
State to State. The extent of remission ranges, say, in 
the case of life convicts, from 6 months in Haryana to 69 
months in Gujarat. The Committee feel that the adoption 
of widely different scales of remission of sentences by 
different States is not desirable. The Committee are, 
therefore, of the opinion that there should be, as far as 
poSSible, some uniformity in the scale of remission of sen-
tences of prisoners. To achieve this objective, the Com-
mittee desire that the Central Government may request all 
the State Governments to follow, as far as possible, a 
uniform scale of remission of sentences of prisoners, which 
should not be less than tlie scale adopted by the Central 
Government for the Union Territories." 

3.2. The Ministry of Home Affairs, with whom the above recom-
mendations pf the Committee were pursued for implementation., in 
their action taken notes, have furnished gists of replies received by 
them from the various State Governments, which are rep~oduced in 
Appendix I. ' 

6 
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3.3. The Ministry of Home Affairs have also stated that "the sub-

ject of 'Prisons and Prisoners' is covered by Item 4 of List II-State 
List-of the Seventh Schedule of the Constitution of India ......... . 
it is entirely within the province of the State Governments to decide 
about the action which they would like to take on the recommenda-
tions of the Committee about the grant of remission to prisoners on 
the occasion of Gandhiji's Birth Centenary." 

~.4. '!'he Committee have perused the information furnished by 
the Ministry of Home Affairs .and DOted the action taken by the vari-
ous State Governments regarding grant of remission to prisoners on 
the occasion of Gandhi Centenary. The Committee feel that the ob-
jective of the petitioner has been amply fulfilled and no further ac-
tion is needed in the matter. 
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ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS OF THE COMMITTEE ON PETITIONS (FOURTH LOK 
SABHA) CONTAINED IN THEIR EIGHTH REPORT, ON PETI-
TION NO. 27 BY SHRL BAIDHAR SETHI AND OTHERS FOR 
SETTING UP A NEW STEEL PLANT IN ORISSA 

4.1. In their Eighth Report, presented to Lok Sabha on the 1st 
September, 1970, the Committee on Petitions (Fourth Lok Sabha) 
had made the following recommendations on the above-mentioned 
petition: - ~" I ,~II1'. 

"The Committee find that the demand for setting up a second 
steel plant in Orissa has been generally supported in both 
Houses of Parliament during discussions on the 4th and 
6th August, 1970 in Lok Sabha and Rajya Sabha, respec-
tively. 

The Minister of Steel and Heavy Engineering has conceded in 
Lok Sabha on the 4th August, 1970 that 'we do not deny 
the fact that Orissa's resources and requirements are also 
there.' He also assured that 'in the future, in any site-
selection studies, these things will come up'. In his state-
ment laid on the Table of Rajya Sabha on the 30th July, 
1970 also, he had said that 'the Hon'ble Members and the 
people of Orissa may rest assured that full consideration 
will be giyc:, to the facilities in Orissa and in other State~ 
in the future programme of development of steel indmtry 
in the caunir:;'. In the subsequent discuss:on on the mat-
tel in RCljya Sabha on the 6th Augmt. 11:170, the N:inister 
of Steel and Heavy Engineering restated the above Dosi-
han and said that 'I kno\v Orissa has 18rge potentia1ities 
.... there is absolutely no doubt that Orissa's cas," wm be 
considered, Orissa will then find a place .... I can assure the 
Member that in the site-selection process during 
this Plan, we will certainly include Orissa and Orissa's 
case will be considered along with others.' 

The Committee hope that in view of the general support given 
to the demand for a new steel plant for Orissa, in both 
Houses of Parliament, Government will favourably con-
sider the case of Orissa for a second steel plant and imple-
ment the assurance given by the Minister of Steel and 
Heavy Engineering in Parliament as early as possible." 

~ 8 



9 

.f.2. The Ministry of Steel and Heavy Engineering with whom the 
above recommendationa of the Committee were pursued, in their ac-
tion taken note, have stated inter-aZia as follows:-

"Apart from the letting up of the three new steel plants al-
ready announced viz., Salem, Visakhapatnam and Hospet, 
there is no other proposal to set up a new steel plant dur-
ing the Fourth Five Year Plan. This does not, as the 
Prime Minister stated in her statement made in the Lok 
Sabha on April 17, 1970, preclude either expansion of exist-
ing plants or erection of new plants at other sites in future. 
In fact, with the steel programme which the Government 
now envisages, of adding to the steel capacity of the coun-
try at the rate of at least one million tonnes a year, there 
will be need both for expansion of the existing steel plants 
and for erecting new ones. In this process, which will 
have to be continuous one, the advantages of locating a 
second plant in Orissa either at Rourkela itself to take 
advantage of the infrastructure that has already been 
created there or at another site will certainly be consider-
ed along with the advantages of alternative sites in other 
parts of the country." 

4.3. The Committee note the position stated by the Govemment 
and reiterate their hope that, in view of the growing need for steel 
in the country, the demand for a new steel plant in Orissa will be 
favourably considered by the Government while examining prOJIG-
saIs for augmenting the steel capacity of the coulDtry. 
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ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TION OF THE COMMITTEE ON PETITIONS (FOURTH LOK 
SABHA), ON REPRESENTATIONS REGARDING EXTENSION 
OF PENSIONARY BENEFITS TO RAILWAY STAFF WHO RE-
TIRED PRIOR TO INTRODUCTION OF PENSION SYSTEM 
ON THE RAILWAYS ON 1ST APRIL, 1957 AND WHO WERE 
GRANTED EX-GRATIA PENSIONS. 

5.1. The Retired Railway Employees' Association, Tiruchirapalli, 
and All India Retired Railwaymen's Federation, Bombay, had sub-
mitted representations to the Committee on Petitions on behalf of 
the Railway employees who had retired from the Indian Railways on 
the Contributory Provident Fund System prior to the introduction 
of the Pension System on the Railways on 1st April, 1957, and who 
were granted ex-gratia pensions with effect from 1st January, 1967, 
at the following rates:-

Pay drawn by the Railway 
employee at the time 
of retirement 

Rs. p.m. 
80 or less 
Above 80 and upto 130. 
Above 130 and upto 200. 

Above 200 and upto 500. 

Amount of ex-gratia 
pension 

Rs. 
15.00 

17·50 
20.00 

22.50 

p.m. 

The petitioners had inter-alia prayed that in view of the steep 
rise in the cost of living, they might also be given the benefit of ad­
hoc increase of Rs. 10 granted to the pensioners of the Central Gov-
ernment with effect from September, 1969. 

5.2. The Committee considered the representations, alongwith the 
comments of the Ministry of Railways, at their sitting held on the 
29th September, 1970, and in.ter-alia decided to recommend "that an 
ad hoc increase of Rs. 10 (granted to the regular pensioners with 
effect from 1st September, 1969) might also be granted to. the recepi-
ents of ex-gratia pensions who had retired from the Railways before 
the 1st April, 1957, in view of the abnormal rise in prices." 

10 
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5.3. The relevant Minutes· of the sitting of the Committee, which 
were laid on the Table of the House on the 17th December, 1970, were 
forwarded to the Ministry of Railways on the 19th January, 1971, for 
taking necessary action. 

5.4. The Ministry of Railways have since issued orders stating 
inter alia as follows:-

"The President is now pleased to decide that the rates of ex­
gratia pension, referred to in para 1 above be increased by 
Rs. 101- per month w.e.f. 1st September, 1969 i.e. in respect 
of ex-gratia pensions from the month of September, 1969. 
Accordingly the revised rates of ex-gratia pensions with 
effect from the above date will be as follows:-

Pay drawn by the Railway 
employee at the time 
of retirement 
Rs. p.m. 
80 or less. 
Above 80 and upto 130. 

Above 130 and upto 200. 

Above 200 and upto 500. 

Amount of ex-gratia 
pension 

Rs. 
25.00 

27.50 

30.00 

32 .5°." 

p.m. 

5.5. The Committee note with satisfaetion that the Go~mment 
have ~ an increase of Rs. 18 per, mODth in the ex-gratiai peD-

sions of the Railway employees, who had retired before the iBtrodue-
tion of Pension System on the Railways on the lst April, 1957, wJ~ .. 
effect from the lst September, 1969, as recommended. 

·The Fourth Lok Sabha was dissolved on the 27th December , 
1970, before the decisions of the Committee could be presented to the 
House in the form of a Report. 



VI 

ACTION TAKEN ON THE RECOMMENDATION OF THE COM-
MITTEE ON PETITIONS (FOURTH LOK SABHA) CONTAIN-
ED IN THEIR SEVENTH REPORT, ON THE REPRESENTA-
TION OF SHRI L. D. JAIN AND OTHERS REGARDING SER-
VICE CONDITIONS OF PROOF-READERS OF GOVERNMENT 
OF INDIA PRESS, NEW DELHI. 

6.1. In their Seventh Report, presented to Lok Sabha t>n the 30th 
April, 1970, the Committee on Petitions (Fourth Lok Sabha) iIlfter 
considering the representation from Shri L. D. Jain and others re-
garding service conditions of the proof-readers of the Government 
of India Press, New Delhi and the comments of the Ministry of 
Works, Housing and Urban Development thereon, had recommended 
that "the case of proof-readers of the Government of India Presses, 
may be placed before the Third Pay Commission." 

[Para 12.6, Page 47, Seventh Report)] 

6.2. The Ministry of Works, Housing and Urban Development, with 
whom the above recommendation of the Committee on Petitions was 
pursued, have intimated that "the case of proof-readers of the Gov-
ernment of India Presses, has been. placed before the Third Pay 
Commission vide this Ministry's letter No. 301 16 1 69-PI, dated 7th 
October, 1970." 

6.3. The Committee note with Satisfaction the implementation of 
their recommendation by the Government on the matter. 

12 



vn 
REPRESENTATIONS INADMISSIBLE AS PETITIONS 

7.1. During the period under report, the Conunittee have consi-
dered six other representations and letters addressed to the House, 
the Speaker or the Committee, by different individuals, which were 
inadmissible as petitions. 

7.2. 'Ilhe Committee observe that through their intervention, the 
petitioners have been provided expeditious, partial or complete relief 
or due redressal of their grievances, or that the MinistriesfDepart-
ments concerned have explained satisfactorily, the grounds for not 
being able to remove the petitioners' grievances. (See Appendix.IT). 

NEW DELHI; 
The 8th December, 1971. 
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ANANT PRASAD SHARMA, 
Chairman, 

Committee on Petitions. 



APPENDIX I 

(See para 3"2 ofthe Report) 

Gists ofrepiiesreceived by the MinistTyof Home Affairsfromvarious State Governments 
regarding aclior. taken by them on th6 recommendations of the Committee on Petitions 
{Forzrth Lok SaM" on petition No. 16 from Shri R. R. Diwa/luJr, President, Gandhi 
Smarak Nidhi Re. grant of remission to prisoners on the eve of Gandhi Centenary, and 

furnished to the Committee on Petitions. 

SI. 
No. 

Name of State 

2 

1 Andhra Pradesh 

2 Assam 1 

3 Bihar 

4 Gujarat 

5 Haryana 

6 Jammu & Kashmir 

7 Kerala 

8 MadhYa Pradesh 

Gist of reply 

3 

Special remission granted by the State Government 
on the ~on of Gandhi Centenary on 2-10-69 are 
very liberal when compared to the similar remis-
sion granted by the Government of India and 
other States. 

The Government agree to the grant of a uniform scale 
of remission of sentences to the eXtent of I month for 
every year of imprisonment as was sanctioned by the 
Central Government. 

The State Government have already awarded re-
mission to the prisoners convicted by the Courts of the 
State nearly at par with the leale adopted by the Cent-
ral Government for Union Territories. 

The State Government do not consider it desirable 
to make any change in the policy adopted in this 
connection due to the following reasons :_ 

(i) Many of the prisoners have been released as 
a result of remissions granted by the State 

Government. 

(ii) The scale adopted by the State Government 
is more liberal than the scale adopted by the 
Central Government. 

(iii) If any change in the scale is adopted at this 
stage, it would amount to discrimination. 

The State Government regret their inability to re-
open the matter at this stage. 

The State Government have awarded remission on the 
scale advised by the Central Government. 

The scale adoptedlbythe Stateisnot less than that adopted 
by the Central Government. . 

The remission granted by the State Government is on 
a higher scale than that alJow~d by the Central 
Government. 

---------------------------------~----------
I ._~.' ,_._ 14 
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"12. O:iSi3 

"13. Punjab 

15. Ta:nil Naciu 

"16. Uttar'P;aje~h 

"17. W!>t Bengal 

15 

3 

Tile State Government see no justification to modify the 
scale of remission already granted by them on the oc-
clsion of Ghandhi Centenary. 

The scale of remission sanctioned by the State Government 
on the occassion of Gandhi Centenary is on the lines 
suggested by the Government of India and is fact more 
liberal in respect of certain categories of convicts. In 
view of this. the question of reconsidering the matter 
does not arise. 

The State Government have decided to grant 3 months' 
remission in a year only covering the two occassions 
(one month for Independence Day and 2 months for 
State Inauguration Day on 1St December). It was, 

therefore, not possible to grant any further remission 
to the prisoners on the occassion of Gandhi Centenary. 

The sClle of remission adopted by the State Government 
is not less liberal than that adopted by the Government 
of India as well as other States. It is accordingly, not 
advisable to revise the scale at this stage. 

The State Government have awarded ample remissions 
to the prisoners on various occasions in the past 5 years. 
If any increase in the award of remission as recom-
mended by. the Lok Sabha Committee is made at this 
stage, it may lead to complications. The State Gov-
ernment are, therefore, not in favour of changing the 
orders already issued in respect of grant of remission to 
prisoners on the occassion of Gandhi Centenary. 

Not 0"11 ythe remissions allowed by the Central Government 
were extended to the prisoners in the State but much 
more liberal concessioners were given by the State 
Government in this matter. As regards bringing uni-
formity, since most of the State Governments have already 
granted remissions, it would not be possible to bring 
uniformity at this late stage, The State Government 
are, however, prepared to fall in the line with an All 
India Policy in this respect, in future. 

. .. 
The scale prescribed by the State Government for grant 

of remission to prisoners on the occassion of Gandhi 
Centenary is generous enough and the matter is over 18 
months old. Accordingly any change in the Scale of 
remission will involve much scrutiny and re-calculations, 
in individual cases. The State Government, there-
fore, do not consider it desirable to revise the tscale 
already prescribed in this connection, at this stage. 

The scale of special rem'ssion already allowed by the State 
Government on the eve of GdIldhi 'Centenary ,is more 
liberal than the scale sanctioned by the Central Gov-
ernment. In the Circumstances, the question of in-
creasing the rate of remission to prisoners in Ithe IState 
jails does not arise. 

The State Government have since passed orders granting 
special remission to prisoners on the same scales, as 
far as practicabie, as were allowed by the Government 
ofIndia. 
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No. 

APPENDIX n 
[See para 7' 2 of the Report] 

RcpmentatioDS inadmissible as petitions 

List of representations on .. lIich the Committee's intervention 1IID procured speaily reply 
from the Ministry concerned meeting adequately the petitioner's points. 

Name and '.ddress 
of the Petitioner 

2 

I Dr. K.L. Choudhary, 
Manager, Anr;lo Ben-
gali Girl, Inter Col-
lese, Rakabganj, Road, 

Agra-I. 

Points raised by 
the Petitioner 

3 

In his representation, Dr. 
K. L. Choudhary, had 
submitted that their ias-

titution had purchased 
an evacuee property 
No. 393~!60I2, Agra 
and its 8 ale Deed was 
duly registered by the 
ClIStodian on behalf of 
Union ofIndia. Later on, 
olle 8hri Ramlal Lodha 
and others had challeng-
ed the Sale Deed of 
the said property in the 
Ci'f'il Court, Agra, and 
instituted a legal .uit in 
1968 making Union of 
India as a respondent. 
The petitioner had added 
that many representationa 
were made to the Deptt. 
of Rehabilitation to de-
fend the case a. all de-
tail. and documents of 
the .aid property were 
with the Deptt. of Reha-
bilitation but to of no .... ail. 
The petitioner had re-
quested to direct the 
Department of Rehabih-
t ati on to stand as a party 
in defence of the case. 

I 

Facts persued by 
the COI1lIIl1ttee 

4 

In their comments, the Mi-
nistry of Labour and Re-
habilitation (Deptt. of 
Rehabilitation) h\'e ~ta­
ted as folIows:-

"Property No. 393~!6oI2, 
Agra, was transferred to 
the institution in the 
year 19/13, for which the 
transfer document stands 
alread y executed. The 
property ftle of the case is, 
howe'f'er, not forth-
coming in his office, as 
the same appear. to h;ve 
been consIgned by the 
Managing Ofticer, Agra, 
in the year 1963. He 
has, howe'f'er, not been 
able to supply the parti-
culan of the consign 
ment of the file. From 
the litigation register 
maintained by him, 

it h.. been ascertained 
that the case was not 
contested because no 
interest of the Depart-
ment was invovled 
after issue of the transfer 

document. The Ma-
nqer of the institution 
has, howe'f'er, contended 
that since the property 
had been sold by the 
Department, they should 
ha'f'e come forward to 
defend the cim Iitip-
tion. From the report, 
it appears that, the civil 
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In their representation, 
General Secretaries of 
Hotel Workers Union 
and Hotel Mazdoor 
Union, New Delhi had 
referred to the service 
conditions and other 
grievances of the hotel 
workers and demanded 
inter-a1ia as follows:-

(i) Payment .of withheld 
Wage Board award ar-
rears and a larger share 
for workers in the service 
charges, with an increase 
in the service charge itself. 

suit was filed in the year 
1968 and on the decision 
of the Department not 
to contest the procee-
dinp. the case lIlust have 
been proceeded ",-parte 
against us. Under the 
Circumstances, the ques-
tion of Union of India 
contesting the case at this 
late stage does not arise. 
In case any record is re-
quired to be produced in 
support of the case of the 
Institution, they can sum-
mon the departmental 
official, who will appear 
as a witness, if not already 
done. 

The Ministry of Labour. 
Employment and Reha-
bilitation (Department of 
Labour and Employment) 
furnished a copy of fac-
tual report received by 
them from the Delhi 
Administration who it is 
stated, are primarily 
concerned in the matter. 
In this factual report, 
it has been stated intef' 
dia as follOWll: 

"The employees of 13 
restaurants of Connaught 

Place went on strike. 
The strike started on 
11-6-71 in three restau-
rants and subsequently 
spread over to other res-
taUrants on different 
dates. The Delhi shops 
and Establishments Act 
which governs the 
working hours of the em-
ployees including those 
working in hotels and 
restaurants is enforced 
from Febl"l1BIY' 1955. 
This Act provides for 
working hours, rest inter-
val, leave facilities, 
weekly holidays, issue of 
appointment letters, etc. 
However, there is no pro-
vision for gratuity scheme 
in the Delhi Shops and 
Establishments Act. 
As regards the complaint 
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(ia) Seasonal uniforms for all 
workers. 

(iii) , D' class Wage Board 
Pay Scales to be paid by 
hotels and restaurant 
employing less than 20 
workers. 

(ill) Bonus on food allowan-
ce. 

((I) Flat amount of'Rs. 30 to 
all workers in all 'D' class 
hotels towards service 
charaes• 

4 

of'taking more hours of 
work than prescribed 
there is nothing on record 
to show that there has 
been any such complaint, 
However, if any complaint 
was ever made that comp-
laint must have been look-
ed into and action taken 
in accordance with the 
provisions of law. 

The Wage Board' for hotels 
and restaurants, industry 
was onstituted in 1964-
to suggest the conditions 
of service for employees 
in respect of such hotels 
and restaurants where 
20 or more workers were 

working. The Board 
submitted its recommen-
dations in 1968 which 
were unanimous. In 
respect of the recom-
mendations of the Wage 
Board, an agreement was 
arrived at on I5-n-68 
between the Association 
of Restaurant Owners 
and the worker's union 
wherein it was agreed 
that service charges to 
the tune of 8 per cent 
shall be levied with effect 
from 2O-II-68 and the 
tip system shall be abo-
lished from that date. 
The wages of the em-
ployees were revised 
by the restaurants with 
effect from 2O-II-68 i._. 
the date from which the 
settlement was put into 
force and service charges 
were introduced. The 
worker's demands re-
sulting in the present 
strike are arrears of wages 
according to Wage Board 
Recommendations from 
July, 1967 to November 
I?68 and increase in aer-
VIce charaes. 

The other demands re-
ferred to in the General 
Secretary'. letter namely 
seasonal uniforms, bonus, 
food allowance, 'D' 
Class Wage Board pay 
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scales to be paid by 
hotels and restaurants 
employing less than 20 
workers and flat amount 
of Rs. 20/- to all workers 
in all • D' Class hotels 
has not so far been speci-
fically raised in concilia-
tion. It may be stated 
that in few hotels of 
Fatehpuri, a strike was 
sponsored by Hotel 
Worker's Union and a 
few of the above demands 
were pressed, but later 
on an agreement was 
arrived at whereby some 
managements of' D ' Class 
Hotels agreed to give 
some benefits to the wor-
kers but not to the ex-
tent demanded by the 
union. 

As regards demand for 
arrears of wages, there is 
some mis-understanding 
among the parties as to 
the date of enforcement of 
Wage Board Recommen-
dations. The employers 
are of the view that 80 far 
as the restaurants are 

concerned, the revised wage 
structure as proposed for 
restaurants was subject 
to the introduction of sys-
tem of servke charges 
and its distribution and 
abolition of tips. As the 
service charges were 
introduced with effect 
from 2O-II-68, the em-
ployers feel that they are 
not bound to give arrears 
of wages for the period 
from II-7-67 to 2O-II-68. 
The employees, on the 
other hand, are of the 
view that the recommen-
dations came into effect 
from July, 1967 and as 
such they are entitled to 
arrears of \\ ages and there-
fore rrnsed wage structure 
was not dependent upon· 
the introduction of service 
charges. Efforts were 
made to find out a solu-
tion and a proposal was 
made that the confusion 
arising out of the Wage 
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Board 'Receaaendation 
may be sorted out by Jet-
ting an opinion of the 
then members of the Wage 
Beard as to whether the 
employers of the restau-
rants were supposed to 
give reviled wage 
structure with effect 
from July, 1967. While 
the employers were in-
clined to accept this sug-
gestion, . the employees' 
representatives refused to 
do so. The employees' re-
pres ~ntatlves were also no t 
inclined '0 the suggestion 
(f referring the matter to 
arbitration or adjudication 
The dispute, therefore co-
tinues. 

As regards the demand 
for increase in service cha-
rges, it may be stated that 
the wage Board recomen-
ded that the service char-
ges in restaurants should 
be , to [10% dependins 
upon the unit Bnd it was 
for this reasOn that a sett-
lement levyin~ service cha-
rges to the tune of 8 % was 
arrived atJbetwern the par-
ties on 1~-II-68. It was 
also agreed tha t tip Systf m 
shall be abOlished with 
effect from 20-11-6'. In 
thl se circumstances, the 
demand for increase in ser-
vice charges from 8 to 15% 
which is beyond the scOpe 
of theWage Board Recom-
menda tions does not ap-
pear to be justified, As re-
gards the utilisation of ser-
vice charges a scheme was 
framed by the Board itself 
and incorporated in the 
Recommendations. Accor-
ding to that, the service 
charges are to be utilised 
as under:-

(i) 10 per cent towads the 
Welfare Fund. 

(ii) 15 per· cent towards 
hreakages, to be retained 
by the man agerreut. 
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(iii) 45 per cent to be dis-
tributed to workmen 
employees of the estab-
lishmrnt. Of the amount 
so set apart 60 per cent 
will be distributed to 
waiter~ and others 
who used to receive 
d:rect tip~ and the rest 
(40 per cent) to the 
rema.I.ir f! emrloyees. 
In all cases, the dis-
tribution will be in pro-
portion to the salary of 
the- employees. 

(iz·) the remaining 30 
per cent to be allocated 
to the wage bill. 

Since the utilisation of 
the service charges is in 
accordance with the uni-
form recommendation 
of the Wage Board, it is 
not reasonable to argue 
that the management 
keeps 45 per cent of the 
service charges. Fur-
ther this amount, as will 
be observed from above, 
has to be spent by the 
management against the 
damage to the crockery 
and as a part of compen-
sation towards the in-
crease in wage structure 
caused by the Wage 
Board Recommendations. 
There ib no information 
availa!-l,. with us as to the 
number oftimes the prices 
were raised by the res-
taurants. It may, how-
ever, be added that in the 
Recommendations, it is 
specifically stated that 
the managements would 
be at liherty to increase 
the menu rate to meetthe 
extra expenditure on 
account of revised wages. 
It may al~o be stated 
that the welfare fund of 
10 per cent for which a 
r~uJar scheme WIS to b 
framed was l~ter on taken 
by the workers on the per-
sistent demand that the 
same Ihould be distri-
buted to them equally. 
as, sooner or later thlt hll 
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to itO to the workers. As 
$1lCh the welfare fund is 
now being distribat ed 
to all the wOlkers. 

The Committee have 
noted that in reply to Un-
starred Question No. 
23S in Rajya Sabha on 
the 23rd July, 1971, the 
Minister of Labour and 
Rehabilitation stated in­
ter alia as follows:-

"The Employers' As-
1Iociation is reported to 
have terminated the 
1968 Agreement in Feb-
ruary, 1970. The mana-
gements are also repOrt-
ed to have served notice 
under Section 9 (A) of 
the Industrial Disputes 
Act indicating that they 
would discontinue lev-
ying service charges 
on the customers. 

The Industrial Relation 
Machinery of the Delhi 
Administration has al-
ready held a number 
(If meetings with the 
parties but no settle-
ment has been possible 
110 far. The Adminis-
tration is considering 
the question of refer-
ring the disputed issues 
to adjudication." 

The Committee have also 
noted that an agreement 
has been reached between 
the hotel managements 
and hotel workers and 
the strike called oftin the 
last week of August, 
1971. 

In view of the above, the 
Committee hafIe decided 
dar no /urtller action is 
fIIICe ssary in tile rllDtter. 

MiD 1atrY of Labour Ihld 
Re babllitatioD (Deptt. 
ef RehabWtatI_)· 

Shri Vu.nelaal was 
caned on 10-6-71 and ex-
plained his caseregudi!lg 
~jU8tments from his 
CAP. He was informed 
thllt on'" Rs. 1212 were 
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4. Shri Kodumal Metha-
ram S-3", Sindhi 
Market, South Revdi 
Bazar, Ahmedabad. 

s. Sltri Chmdra Pr-!1<:ash 
A~arwal. Kaimganj 

(U.P.) 
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Issue of Sale Certificate 
in respect of Ten. No. 
494-A. Sardamagar, Ah-
medabad. 

Shri C.P. Agarwal. Kaim-
ganj, had submitted a 

representation in which 
he had stated that he 
had given a cheque for 
Rs. 24001- on the State 
Bank of India 
Kaimganj, in the name of 
LIC, to the Local Field 
Officer of the LIC, as 
the initial premium for 
issuing a life policy of 
Rs. 50,000/- to him. 
While the above cheque 
was encashed immedia-
tely no intimation as 
regards the acceptance 
of the proposal for the 
policy was received by 
him. Later, on the 17th 
February, 1971, he had 
aent a ~tered letter to 
the DiVISional Manager, 
LIC, AaIra, stating that 
as he had Bot received 
the policy oMhe accep-
tance letter, he should be 
refunded the premium 
paid by him. 
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adjusted towards cost of 
Block leaving a shortfall 
of Rs. 394/- still payable 
by him (cost of block 
being Rs. 1606/-). A fresh 
notice of shortfall was 
served upon him in person 
for Rs. 394/-. 

The required S~le Certifi-
cate has been sent to Shri 
Kodumal Metharam by 
Registered Post on 
28-8-71 by the Regional 
Settlement Commissio-
ner, Bombay. 

Finance (Deptt. of Revenue 
and Insurance) 

The proposal for Rs. 
~o,oool- from Shri C.P. 
Agarwal was introduced 
on 31st December, 1970 
\ nder Proposal No. 
599271/80-71 and comp-
leted on the same day 
and subsequently the 
policy No. 2661F724 

was issued. 

A chequefilrRs. 2>400-
to cover the premium was 
also received eut of which 
Rs. 2,275'80 was taken to-
wards the premium and 
the excess amount of Rs. 
125/- was taken as deposit. 
Receipts for the amounts 
were also issued in due 
course and forwarded 
to the party by ordinary 
post. No exact date of 
despatching the same can 
be given as no specific 
entry is made in the des-
patch register for such 
receipts. 

There has been some delay 
in issuing the policy on 
IICCOU!It of abnormal fre-
quency of electricity 
breakdowns, December 
nub work etc. The p0-
licy bond was sent to the 
I8Iured by rqiatered 
post on 17-4-71 which 
was returned on 21-4-71 
from the post ofIce 
with the remark "Re-
fuaed". 
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He had prayed that as the 
LIC had neither issued 
him the policy nor had 
refunded the amount of 
premium to him, LIC 
might be directed to re-
fund a sum of Rs. 
2400/- to him. 

4 

In the meantime, on 
17th February, 1971, 
the Divisional Manager 
received from the assured 
a letter by registered 

post stating that as the 
assured had Dot received 
the policy, he should be 
refunded the premium, 
particularly keeping in 
view the activities of the 
field offiaer. The Di-
visional Manager directed 
this correspondence to the 
Farrukhabad Branch and 
the Branch replied to the 
assured on 15th March,19jl 
Stating that as the pro-
posal had already resulted 
into the policy, the amount 
of Rs. 2,2750-80 adjusted 
towards the first yearly 
premium could not be 
refunded. However, they 
enclosed with the reply 
a refund voucher for the 
excess amount received 
requesting the assured to 
return the voucher duly 
completed and signed on 
10 P. revenue stamp. 
This voucher has not so 
far been returned by the 
assured to the Branch. 
After receipt of this letter 
and after refusing the 
policy document sent 
under registered post, 
the assured complained 
to the Chairman, Commi-
ttee on Petitions, Lok 
Sabha Sectt. on 4th June, 
1971 • I. 

Regarding the complainl 
against the developmen, 
Officer to the Chairman 
alleging that the develop-
ment officer had helped 
an accused person in 
attempt to murder one 
Shri Ram Kishan Agar-
wal of Kaimganj, our 
Branch Manager, Far-
rukhabad, has investigated 
into the matter by inter-
viewing many disint~res­
ted parties from Kaim-
ganj as well as the assured 
and repotted as follows:-

" Th' re was a local 
dispute between two 
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The Branch Manager 
now infonns that the com-
plained is now convincant 
that the development 
officer has nothing to do 
with the dispute over the 
landed Ilroperty and the 
policy holder has assured 
the Branch Manager to 
accept the policy refused 
earlier, which was lying 
in the Divisional Office. 
The Divisional Office 
in tum, have forwarded 
the policy to the branch 
Manager on 3rd August 
which we hope by now 
must be in the hands of 
the C0JJ1p1ainant. 

rrom the factual position 
narrated above, it appear, 
that the complainant 
was motivated to write to 
the Chairman, Committee 
on Petitions, Lot Sabha 
Seett. as a result of some 
local dispute. Now that 
the position has been made 
clear to the complainant 
and the complainant 
is accepting the policy 
the case may be treated as 
closed. 

The Life Insurance 
Corporation has informed, 
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Payment of gratuity 
pension. 

and 
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that the proposal matured 
into a policy on 31-12-70 
and the risk on the life 
was covered from that date. 
In new of this the premium 
cannot be refunded as 
requested though there 
was lome delay in for-
warding the policy docu-
ment to the assured. 

Shri A. K. Mukherjee 
retired Principal App-
praiser was gIIIIIted an-
ticipatory pension and 
gratuity from the date of 
his retirement, by the 
Collector of Customs. 
Calcutta, who is the pen-
sion sanctioning autho-
rity in this case. There 
was some delay in finali-
sing his pension case be-
cause, the 5erYice book of 
Shri Mukherjee was 
not available with the 
Collector as it was held up 
with Collector of Central 
Excise Delhi in connec-
tion with Borne other 
case. In October, 1970, 
his papers for final pay-
ment of pension were 
forwarded to Accountant 
General, Calcutta, after 
according necessary sanc-
tion. The Audit Office 

. took some time for getting 
classification on certain 
points. It is understood 
from Collector of Customs, 
Calcutta that the final 
payment of pension and 
J1'Ituity has since been 
made to Shri Mukherjee 
on 7-9-71. No further 
Iction is, therefore. 
called for. 
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